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.5.95 	Applicant and Advocate absents 

1bts p&io 	
•' 	 Adjourned to 15.5.1995. 
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15.5.951 	The Annexures particularly Annexure 
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2u\ 	 ' after 	readable copy is filed in both 

	

)rvs.e?(w(( tA' 	 I 	
the sets. 

Adjourned to 19.5.1995. 
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A 
.25,,3 95,  Mr 6.Malakar for the aplican •  

- 	 Question needs consideration 

• 	as to whether disciplinary enquir/ 
• 	 should have been commenced in the 

• promotional pbt or original post 
• 	- 	 -. 	 prima facie on the date of order of  . .• 	 • 	

promotion no enquiry in misconduct was 
initiated. 
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	 •reØondent No.2° at this stage to shi 

eause as to Why this application may 
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S.li,Sr.C..3,C seeks to 
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O.A.99/95 	' 

24-7-.95 	Mr.B.Malakar for the applicant. 
Mr.S.Ali Sr.C.G.S.C. for the respondents. 
Mr.A1i requesf or further 	e'to weeks 

for reply. We are not at all happy that the 
respondents should not have filed theey 

• 	
,bythis time. MrJialakar is therefdre jst-i?' 

a grievance, The matter is however 
that no interim relief is capable of 

• 	 have granted but it admitted it would call 
for early:. hearing. Whether it will be adrni-
tted or not depends on the show cause reply. 
That was already stated in the order dated 
6-6-95 on M.P.48/95. It is made clere1 that 
if within the extended time no show cause 
reply is filed we may seriously consider 
granting interim relief as prayed in the 
Misc.Petiton. O.A.is adjourned to 14-8-95. 

9 __ 	 ' 	
Vic-Chairman 

• 	
/ 

,M nb r :: 1 l-   

• 	 a.  

• 	14.8.95 	Respondents are granted further time 

of 8 weeks to file written statement. 
Hearing expedited. O.A. to be listed on 

'• 24.10.95 for fixing date of hearing. Office 

5hould have placed the order dated 6,6.95 

passed on i.P.48/95 in the O.A. as under 
• 	 • 	• that order the O.A. was admitted. Office 

is directed to place a copy of that order 
mA & B files immediately. 

Plember 	 Vice-Chairman 

pg 
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25.10.95 	Nonef'Or applicant. 

Mr S.A1i,SC.G.5.0 for the 

rspondents. 

Idjourned to 27.11.195 for further 

orders. Liberty to Pile uritten state-

- 	 ment in the meantime in the O.A. 

Member 	 Vice-Chairman 

pg 	- 

	

27.11.95 	
T0 be listed, for hearing on 

30.11.1995. 

Member 	 vice_Chairman 
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3Ol1u95 	 Mr.B.Malakar for the applicant. 
• 	 ?r.S.A1.i, Sr.C.G.S.C* for the respon 

.L 	 dents.. 

Argumenof both the counsel 

are heard and concluded. Judgment 

pronounced in the Court • Application 

20 	 is disposed of. No order as to COsts. 

Member 	 Vic...Chairman 
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CENTRAL ADMINISTRATIVE tRIRuNPL 
GULJAHATI BENCH :: GUUPATI5, 

99/95 
T4A, NO. 

Shri, ROhini Das 

Mr.B,Malakar 

JRSUS 	 - 

Union of India & Ors. 

DATE UF DECISION 301195 

(PETITIoNER(S) 

ADVOCATE FOR THE 
PETITIONER (s) 

RESPONDENT (s) 

Mr.S.AXi, sr.c.c.s.c. 	 ADVOCATE FOR THE 
RESPONDENT (s) 

THE HON' OLE JUSTICE SHRI M.G.CHAUDHhRI VICE-CHXP)thN 

THE HON'BLE  swz G.L.SANGLYINE, MEMBER(A) 

Whether Reporters of local papers may be allouedto 	IJ 1  

see the Judgment ? 
 

To be referred to the Reporter or not ? 

Whether their Lordships uish to see the fair copy of 
the judgment? 	 - 

Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivereci by Hon 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWIHATI BENCH 

Original ñpplication N0099/95 

Date of Order: This the 30th Day of Nov€mber 1995. 

JUSTICE SHRI M.G.CHAUDHIRI, VXCE-CHAIRMN 
SHRI O.L.SANOIXINE, MEMBER(A) 

1. Roh.tnj Das  
Jr.Telecom Officer, 
TDM/Guwahati in the office of 
the SDO(P), Noonmati. 	 Applicant. 

By Mvocate Mr.B.Malakar 

-Va.. 

The Chief General Manager, 
'ssam Telecom Circle, 

S.R.Bose Lane, Guwahati. 

The Telecom District Manager, 
ULuJarj, ¼wahati. 
The Uion of India 
(The ecretary, Telecom;) 
5anr Bhavan, New Delhi. •... Respondte. 

By Advocate Mr.S.Ali. Sr.C.G.S.C. 

ciwmiRx J(vC) z 

10 	A short question arises for decision in this 

application. By order dated 27-5-94 Annexure A issued by 

the Telecom Directorate under the Ministry of Communications 

Departent of Telecommunications. 6overnment of India, 

- 'hie junior tiecom officers mentioned in the appended list 

were promoted to Telecommunication Engineering ervce 

Group B• That list included the name of the applicant at 

aerial No.1342. The place of his posting on promotion 

was indicated as cGMM, Calcutta. The order was to take 

effect in respect of the promoted officers from the date 

they took over the charge of the poet. The order of their 

posting was issued by reference to circles/districts/units 

contd/- 

• 	I 
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etc. Joining period was prescribed as 40 days from the 

date of issue of posting order. The order however con- 

tamed a direction in clause 3 which reads as follows: 

"In case any disciplinary/vigilance case is 

pending against any of the official mentioned in the 

list of officers in respect of any of these officers any 

punishment like stoppage of increment/promotion etc.is  

current, the said should be reported to the office 

immediately and the concerned -officers should not be 

promoted or relieved for posting without specific ordes 

from this of ficeY'(eic) 

The respondents do not dispute that the 

promotion order did provide this clause. The ,prcmotion 
kL,4rtkL &A4L, 	 /kZ - LW-L.44 1kt 	 - 

k 	order was issued in pursuance thereof the promotion did 

not become effective. 

2 * 	 since the applicant was proposed to be 

posted at Calcutta by the aforesaid order he filed a 

representation for change of posting to ssas. That 

request was,granted by the Ministry of communications 

(Department of Telecommunications) by order dated 

20'7-94 which was issued in partial modification of the 

original order. It is at Annexure Be The list appended 

to the said order contains the name of the applicant at 

serial No.137 and the new place of posting is indicated 

as Assam. 

3. - 	Prior to the issuance of the aforesaid order 

(Annexure B) the Chief General Manager, Aesam  Teleco.mnu-

nications Circle Guwahati issued the order dated 18-7-94 

Annexure 4 appointing the promoted officers in accordance 

with the order of promotion dated 27-5-94 but the name 

contd/- 
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of the applicant was not contained in that list* it however 

appears frciu a perusal of the list that his name was 

originally typed after serial No.22 but had been struck off. 

The position therefore happens to be that although 

by order dated 27-5-94 Afluexure A the applicant was promoted 

no order of his appointment and posting has been issued. 

Obviously therefore he would not be able to take charge of 

the promotional post nor would be relieved from his existing 

post. It is for tbat reason that the applicant has approa-

ched this Tribunal by the instant Application on 8-5-959 

He prays that he be given posting on the basis, of his 

selection in TES-Grade 8  from the date when his juniors 

were posted. 

 Mr.Malakar the learned counsel for the applicant 

submitted that withholding the promotion and the appointment 

and posting in the promotional post in respect of the 

applicant when he had been selected and promoted by order 

dated 27-5-94 is arbitrary and illegal. 

The respondents however have stated in the 

written statement that two chargeeheets have been issued 

to the applicant for alleged misconduct and disciplinary 

proceedings have been commenced hence the question of 

issuing the order of promotion in his favour does not 

arise. It is stated that first chargeshest was issued on 

15.7-94 and seoofld chargesheet was issued on 21.7. 94  . 

According to the applicant both the chargesbeete were 

served on him on the same day that is on 21-7-94. The 

respondents have referred in this context to clause III 

of the order of 27-5-94 Anñexure A which is already extrac-

ted above and have stated that at the time of releasing 

the promotion order Memo dated 18-7-94 Annexure C the 

contd/" 
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Chief General Manager Telecom, #ssam did not release the 

promotion order in respect of the applicant as there was 

a CBI enquiry going on against him for his alleged involve's 

iaent in monetary crime of very gravious nature which had 

resulted in a loss of lakha of renue to the Govt. exchequer. 

It is therefore abundantly clear that it has been the 

decision of the Chief General Manager Telecom 1 ssam not to 
OnALIV 

release the promotionAin  favour of the applicant owing to 

the pendency of the disciplinary enquiry. In our view the 

Chief General Manager has acted erroneously in taking the 

decision himself as that is contrary to clause 3 of the 

order dated 27-5-94 Annexure A. That clause provided that 

in the event of any disciplinary/vigilance case being 

pending against any of the officials mentioned in the list 

that fact was to be reported to the telecom Directorate 

in the Ministry of Coujicatjone and unless the Directorate 

had issued a specific order thereafter the promotion/relie. 

ving posting order of the concerned officer was not to be 

released, we  do not find from the written statement that 

the case of the applicant was accordingly reported to the 

Telecome Direcotrate,, 

7. 	It appeari to us that there is some definite 

purpose behind the requirement to report such case to the 

Directorate. it appears to us that it is the Directorate 

• which would decide whether the officer concerned having 

already been promoted should be deprived of the benefit 

of the promotion till the enquiry proceeding was completed 

or whether he can be promoted subject to the pendency of 

the disciplinary iroce, edingo It has to be assumed that 

contd/- 
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the Directorate would be mi-didi of the question as to 

whether mere pendency of disciplinary proceeding may not 

always be a bar for making the promotion effective subject 

to the result of the proceeding as is contented by 

Mr.Malakar. ThS ultimately it is the Directorate which 

has to take the decision in the' matter taking into account 

the over all circuastanceb and it cannot be open to the 

CGM either to release the order of promotion or to with 

hold its It is a vital step and since the Directorate 

has to take the decision in the matter we think the Chief 

General Manager Ought to have reported the matter to the 

- 

	

	 Directorate and sought its direction. What therefore we 

can do at this stage is to direct the Chief General 

0 	Manager to take such a atepb. 

8. 	It is not open to us at this stage to speculate 

upon the decision that the Directorate may take. If any 

- grievance would still arise after its decision then the 

applicant may take recourse the appropriate remedies at 

that stage and that is not a ground to grant him relief 

as prayed in this application. 

90 	 Mr.S.li, the learned Sr.C.G.S.C. submitted 

• 

	

	 that the  Chief General Manager bad acted reasonably as 

he has withheld the release of the order of promotion 

• .' 	 and posting in view of the pendency of the disciplinary 

/ 	proceeding and having regard to the gravity of the charges 

levelled against him the applicant does not deserve to 

be granted any relief* We have considered that aspect 

ned in our view on the plain language of ruirement 

under clause III of the order dated 27-594 the submission 

cannot be accepted, 
a 

contd/- 
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In the result we direct the Chief General Manager 

Teleoom Aseam to report the matter to the Telecom Directo-

rate in terms of clause 3 of the order dated 27-5-94 and 

seek instructions from the Directorate in respect of the 

applicant and thereafter act accordingly. The Chief General 

Manager is expected to take the step 
I of reporting the 

matter if not a ready taken. 'within a period of one month 

from the date of conununication of this order to him. He 

shall convey the Directorates decision to the applicant as 

soon as it is received h1 from the Directorate. 

The original'AppUCatiofl is disposed of in terms. 

of the above &trections. No order as to costs. 

• MEMBER(A)/ 	 (Ro.ctI) 
VICE-CHAIRMIN 

TRD 

/ 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

O.A.No. 	 of 1995. 

Shri. Rohini Das 	.... Applicant. 

-Vs- 

The Chief General Manager, 

Assam Telecom Circle,, & Ors. 

... Respondents. 

LNDEX 

• 	 Sl.No. Contents Page No. 

 • 	Application 	 • 1-11 

 Vercation 	0' 	 - 12 

 Annexure-A 

 Annexure-B  

 Annexure -C ° 

 Annexure-D 

7.0 Annexure-E 

 . Annexure-F 

 Annexur e -G 

10.. Annexure-H 

- 
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RôhiniDas 	 ..... Applicant. 

-Vs- 

1 • The Chief. 	eral nager, 

Aam Telecom Circle, 

S.R.Bose Lane, Guwahati. 

2.The Telecom District Manager, 

Ulubari, Guwahati. 

3.The Union of India 

(The Secretary, Telecom; 

Sanchar Bbavan, New Delhi. 

..... Respondents. 

1.PAETIcULES OF THE APPLICANT:- 

•(j)Name : Rohini Das 

ji)Father's name: 

jji)Designtiôr. and 

Office which employed:Jr.Te].eCOm Officer, 

TDM/Guwahati, in the 

Of ice of 81)0 (F) Noonrna 

iv)Address for service 

of all notices: 	As at (iii) above. 

Contd.. . . .P/3. 
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2.PARTICULARS OF THE RESPONDENTS : - 

i)Name and/or 	i)The Chief General Manager, 

designation of the Assam Telecom Circle, 

respondents: 	Guwahati. 

ii)The Telecom District 

Manager, S.R.Bora Lane, 

Ulubari, Guwahati. 

iiiTte Union of India 

(Through the Secretary, 

Telecom) Sanchar Bhavan, 

New Delhi. 

ii)Off ice Address of 

Respondents . 	: -As above.. 

iil)Address for services 

of all notices 	:-As above. 

3.PARTICULARS OF THE ORDER AGAINST WHICH THIS 

APPLICATION IS MADE:- 

The promotion has held up vide Memo 

NO.TDM/X-20/94-95 dt.10.1 .95. The applicant, being 

promoted to TES-Group B has not been posted vide 

Memo No.TDM/X-20/94-95 dt.1O.1.95. 

4.JURISDICTION OF THE TRIBUNAL:- 

The applicant,declares that the subject 

matter of the application is within.the 

V 

Contd. . . .p/'4. 
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jurisdiction.of this Tribunal. 

.LIMITATION:- 

The applicant further declares that the 

application is within the limitation prescribed 

inSection 21 of the Central Administrative 

Tribunal Act, 1985. 

6.FACTS OF THE CASE:- 

That the applicant has been working 

as a ar.Telecom Officer, in Scale of pay of 

1.2000-3500/: per month. At the relevant time he 

was posted as JTO/outdoor and was posted at 

Noonmatiunder SIDO (P) Noonmati. 

That the applicant was given promotion 

to the next higher grade i.e. Telecom Engineering 

Service vide Director,TeleCom'S order No.2/'41/ 

94-STG/E cit. 27.5.94.His a]..loted staff No. is 

18572. 

A copy of the order is annexed hereto 

and marked as Annexure-A. 

That thereafter, in pursuance of the 

drddr cited above, the applicant's place of 

Contd.....P/5. 
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posting was shown at Calcutta. However, the 

place of posting was changed on the, 'representation 

and was shn to be posted at Assam Circle 

vde No.23/94-STB-II dt. 20.7.94. 

A COPY 0± 'the order is annexed hereto 

and marked as Annexure-B. 

(d)' 	That therea±ter, the applicant was 

n given the posting on promotion. The 

applicant to his utter surprise noticed that 

• 	, 	 theDept. issued a Memo Vide No.STES-5/2/Part-III/ 

• 

	

	 15 dated 18.7.94 published a list, appointing 

the Junior Telecom 0!±icers to o±ficiate in 

• 

	

	 the TES Group B from the gate they take over 

the charge of the post until ±urther order. 

• 	' 	 this list, the name of the applicant a±ter, 

S1.No.22 although it was typed was stroke out - 

without any remark. 

A copyo± the said Memo and the list -

is annexed hereto and marked as 

I 	Annexure-B & C respectively. 

1' 
(e) 	That the applicant wanted to know 

he reason behind such,striking out, but he 

0ould.not know anything about it. On 21.7.94,. the 

Contd.....P/6. 
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the applicant received two charge-sheets 

dated 15.7.94  and  .21.7.94 vide Memo No.TDM/ 

X-20/93-94/1 and TDM/X-20/93-94/3 respectively. 

Copies of charge-sheets are annexed 

heretO and marked as Annexure-D & E 

réspectiiely. 

• . 	. 	. 	
(f) 	That the applicant begs to state that 

on receipt of the Memo dated 18.7.94 he filed 

a representtion before the Respondent No.1 

requesting him to look into the matter as to 

why he has been siscriminated in respect of 

posting afler he was given the promotion.This 

representation dated 4.8.94 was presented before 

the Respondent No.1 who as•sured •proper ard 

prompt action. 

A copy of the said representation 

is •annexed hereto and marked as 

Annexure-F. . 	 . 

(g) 	That on the representation aforesaid 

• 	 the Respondent took no action and every time 

he was told that posting would be given. The 

• 	 . 	. applicant in the meantime filed reply to the 

charge-sheets on 2.7.94 denying the allegations 

Contd.. . . .P/7. 
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rogght aga1st him. He also stated that 

there was no lack of duty and devotion in the 

matter on the part of the applicant. It was 

requested threin to absolve him of the charge. 

A copy of the aforesaid reply to 

charge-sheet is annexed hereto and 

marked as Annexure-G. 

• . 	(h) 	That the applicant begs to state that 

while be was waiting f or a suitable reply. to 

the representation dated 4.8.94 requesting his 

posting, the Respondent No.2 vide letter No. 

TDM/X-20/94-95 dated 1001.95 informed the 

• 

	

	applicant that in view of ongoing enquiry, he 

could not be promoted at this stage. 

A copy of the letter k annexed hereto 

and marked as Annexure-'H. 
61 

(i) 	That the applicant, begs to state that 

in the ?mo dated 18.7.94, it was stated as 

under :- 

"In case any disciplinary/vigilence 

case is pending against' any of the 

Officer mentioned in the list or any 

of the Officials any punishment like 

stoppage of increement/promotion etc. 
IN 

Contd....P/8. 



(j 

-8- 

is current, the fact should be reported 

to the off ice immediately and the 

concerned officer should not be promoted 

or relIeved for posting without specific 

order from this Office." 

That the applicant begs to state that 

on 27.5.94, then the applicant's name appeared 

in the promotion list under Sl.No.1342 ST No. 

18572, there was no proceeding of any kind was 

pending against him and he was given the 

allotment of posting in CAL Circle. And thereafter 

on 18.7.94 when the posting order was issued 

his name was stDoke out just after Sl.No.22. in 

the memo. STES-5/2/Part-III/15 dt.18.7.94 it 

was stated that :- 

"If any disciplinary proceeding is 

pending against any of the J.T.C).s or 

where in respect & any of the Officials, 

any punishment like stoppage of 

increment/promotion is current, the 

concerned J.T.O. should not be promoted 

or relieved for posting.The details of 

such case should be immediately 

reported to this office." 

That the applicant begs to state that 

Contd.... eP/9. 
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there was no proceeding pending against him 

either on 27.5.94 or 18.7.94, the so called 

proceeding came into being only on 21.7.94. 

(I) 	That from the above it appears that 

the 'Respondents have intentionally held up 

the posting of the applicant illegally and 

malaf-ide.This short-of action is highly 

arbitrary and violative cf t1m xules. The - 

• 	 Respondents have held up the posting oId not 
• 	', 	' 	 promotion of the applicant deciding to issue 

charge_sheet against bim.This is highly 

illegal and should be set aside. In this 

connection, the law laid down by Supreme Court 

in State of Madhya Pradesh -Vs- Bani Singh 

and anr. (1991  5CC .( 	) 638.Normally, 

pendny or contemplated initiation a 

disciplinary proceedings against a candidate 

must be considered to have absolutely no 

• 

	

	 • impact upon his right to be considered. If the 

departmental enquiry had reached the state 

• of pazxim framing of charges after a prima gacie 

case has been made out, the normal procedure 

followed was 'sealed cover' procedure but if 

• •' the disciplinary proceedings had not reached 

a stage of framing of the charge after prima 

face case is established tlLm consideration for 

Contd.e...P/1O. 
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he promotion to a higher or selection grade 

cannot be with-held merely on the ground of 

péndency of such disciplinary prOceedings.' 1  

This being the legal position the 

Respondents are debarred from withholding 

posting of the applicant in TES-B grade. 

Accordingly, the applicant should be given effect 

to his promotion. 

7 • RELIEF SOUGHT: - 

i)Theapp]..icant be given posting 

after his selection inTES-Grade B 

from the date his junior have been 

posted. 

ii)The cost of the application. 

iii)Any other relief which the Tribunal 

may deem fit and proper. 

8.REDIES EXHAUSTED:- 

• 	 The applicant further declares that 

he has availed of remedies available but to no 

effect. He submitted his representation on 

4.8.94 which w as not considered according to 

Contd.....P/119 
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9.tter not pending with any other Court:- 

The applicant further declared that the 

matter regarding which this application has been 

made is not peMing be±ore any court of law or 

any other authority or any other Bench of the 

Tribunal. 	 - 

10.PARTIcULARS OF I.P.O.:- 

i)Numbr of the I.P.O. 03 - 

ii)Name of the issuing Post Office: 

iii)Post Office at which payable:- 

11.DETAIL$ OF INDEX:- 

An index in d.uplicate consisting the 

details of documents to be relied upon 

is enclosed. 

12.LIST OF ENCLOSURES:- 

i)Letter No.2-41/94-STG/IIdt. 27.5.94 from DOT* 

ii)Order in Memo No.2-43/94-STh-II dt.20.7.94 

iii)Nemo No.STES-5/2/?art-III/15 d.t.18.7.94 

iv)Memo No.TDM/X-20/93-94/1 and Memo No. 

TDM/X-20/93-94/3 

vRepresentation dt.4.8.94 

vi)Reply to the charges 

Verification Contd..P/12. 





NOTICE 

	 K 
From: 	Shri B. Ma]. akar, 

Advocate, 
Gauhati High Court. 

To: 	The Central Govt.Standing Counsel, 
Central Ajnjstratjve Tribuhal, 
Guwahati Bench, Guwahati. 

Sub: 	O.A.No, 	of 1995.' 

Shri Rohjnj Das 

The Chief General Manager .,. 

Assam TelecomCjrcle & Ors. 

Sir, 

Please find herewith a copy of the 

appliôation Liled on behalf of the applicant 

abovenamed before the Central Administrarjve 

Tribunal, Guwahatj Bench at Guwahatj and will be 

moved in due course; Kindly aóknowledge receipt 
S 	 of the same. 

Yours faithfully, 

S 	 (B. 
Advocate, 

Received copy. 

C.G.S.C. 

• ,_S 	
• I S S 	 • 



MUK PERTIN 
SANJIB SAIKIA 
DR. A.C. PHUKAN 
AJIT CH. MAHANTA 
B.I. SHARMA 
Ms. BHARATI DEBI 
K.K. DEY 
Mrs. ABHA BHATTACHARYYA 
A.K. MAHESWARI 
Mrs. MANIA DHAR 
A.. MAHESWARI 
H.K. SAIKIA 
ZIAUL KAMAR 
N. DHAR CHOUDHURY 
G.K. DUTTA 
B.M. CHOUDHURY 
P.K, BARMAN 
T.C. CHLITIA 
KUMUD BARUAH 
HABIBUR RAHMAN 
K.C. MAJUMDAR 
A.K. SHARMA 
NAZRUL ISLAM 
RAJIB BARUAH 
K.N. CHOUDHURY 
Ms. BHUMIKACHOUDHURY 
DR. A.K. SARAF 
A. HAKIM 
ZOlI NATH SARMA 
B.K. TALUKDAR 
DR. (Ms.) SHAHNAAZ RAHMAN 
S.B. SARMA 
S.K. SAHA 
N. CHOUDHURY 
U.N. DAS 
SANJOY MITRA 
D.N. MAHANTA 
Mrs. KALYANI DEBI 
RN. TALUKDAR 
MANABENDRA NATH 
D.K. KATAKY 
Mrs. BINU RAJKHOWA 
Ms. M. BORTHAKUR 
M.DEKA 
R.C. DAS 
R.K. JAITLY 
A.C. DUTtA 
Mrs. S.D. BHATTACHARYYA 
D.C. LAHIRI 
MANOJIT BHUYAN 
MD. SAADULLAH 
P.K. TEWARI 
G.B. DASGUPTA 
A. BARPUJARI 
B.K. CHOUDHURY 
Mrs. NIRUPAMA SAIKIA 
J. MOLLAH 
YADAV DOLOI 
R.K. MALAKAR 
B.J. TALUKDAR 
Mrs. TRIBENI GOSWAMI 
S.N. CHOUDHURY 
D. MAJUMDAR 
A.M. BUJARBARUAH 
ARUP KR. SHARMA 
G.A. BEGUM 
J. AHMED 
Ms. M. PHUKAN 
R.K. SAl KIA 
H.N. GOSWAM1 
P. HAZARIKA 
AMAL KNT. CHOUDHURY 
SUBRATA NATH 
DHANESH DAS 
GOLAP CH. PHUKAN 
H.P.8A3MAN' 
WABAIDY\  

S. KR. SARMA 
L.R. DU1TA 
B.R. SAHARIA 
J.CHAKRABARTY 
O.S. KUTUBUDDIN 
S.K. KEJRIWAL 
Ms. PRATIMA DAS 
SURAJIT MITRA 
JAGANNATH BARUAH 
MD. M. AHMED 
Mrs. B.D. GOSWAMI 
B.C. SHARMA 
K.B. MISRA 
Ms. MANJU. R. SARMA 
Md. M. H. CHOUDHIJRY 
V.M. THOMAS 
K.K. PHUKAN 
B.DEVA GOSWAMI 
AMAL CH. DAS 
Ms. Gill KAKATI (DAS) 
Ms. BAHARUN SAIKIA 
M.K. CHOUDHURY 
S.R. SEN 
Ms. AHMEDA BEGUM 
D. KATH HAZARIKA 
MD. M. RAHMAN 
Mrs. DIPTI DAS 
DR. P.K. SAIKIA 
G.N. DAS 
JAGADISH CH. GAUR 
Ms. BASONA RAJKHOWA 
Ms. KALPANA ROY 
B.M. SARMA 
S.C. DUTTA ROY 
B.K. BHATTACHARJEE 
Ms. ANUPAMADEVI 
Ms. M. BUJARBARUAH 
S.A. AHMED 
M. CHANDA 
A.K. SARKAR 
Ms. MAID ULA DEVI 
B.J. DUTTA 
P.C. SAIKIA 
K.K. MOUR 
B.B. GOGOI 
A. ROSHID 
M.R. PATHAK 
PABAN KR. SHARMA 
NAZIMUDDIN AHMED 
Ms. EVA RANI DEKA 
JAYANTA CHUTIYA 
ASHOK Kr. ROY 
R.K. PAUL 
JOGES WAR SAIKIA 
P.B. MAJUMDAR 
BIMAL CHETRI 
KAMALESH K. GUPTA 
MANJIL KR. SAIKIA 
ARUP JYOII DAS 
BISHNU BURAGOHAIN 
Ms. MADHURI SINGH 
Mrs. PORt BARMAN 
Mrs. NIBEDITATAMULY NATH 
R.N. KALITA 
Mrs. MANASHI HAZARIKA 
Ms. A. BHAGABATI 
RANJAN BARUAH 
BHABA Knt. SARMA 
JNANCH.NATH 
MONOMOHAN TALUKDAR 
KUMAR DEEPAK DAS 
UPAMANYU HAZARIKA 
AMLAN DUTA 
BILLAL HUSSAIN 
TONMOY J. MAHANTA 
MURALI D. CI-IOUDHURY 
Mrs. STUTI DEKA BORUAH 
Ms. NILIMA DEVI 

SATYEN SHARMA 
UJJALBHUYAN 
HEM. CH . DUTTA 
DIBAKAR SHARMA 
SMT. ANU. G. BARUAH 
Ms. MANJULI DEV 
AMARENDRA CHOUDHURY 
PRAFULLAKR. BHUYAN 
Mrs. G.D. MAJUMDAR 
JYOTIRMOY ROY 
ASHISH BHATTACHARJEE 
Ms. PRANATI SHARMA 
KHAGES WAR DAS 
HEMANTA KR. BAISHYA 
BISWANATH SARMA 
CHANDAN DAS 
SANJEV K. LAHKAR 
RASAMAYDUUA 
Mrs. SAKUNTALA ROY 
S.N. DEV NATH 
D.C. buuA 
Ms. SNIGDHA BARUAH 
J.S. DHAR 
MAN WAR ALl 
K.M. BORA 
Ms. PURABI MEDHI 
H. SINGH THANKHIEW 
P.J. SAIKIA 
RAJ KR. AGARWALA 
BHUPALCH.CI-IOUDHURY 
JAI RAM GIRl 
SANTANU BHARALI 
B.R. PURKAYASTHA 
PRASANTA KR. ROY 
Mrs. GOURI SINGHA 
P.C. DEY 
S.N. SAl KIA 
K.K. NANDI 
BIJAN CHAKRABARTY 
Ms. A.K. DEVI 
R.N. PURKAYASTHA 
S.K. SINGH 
PHATICBARUAH 
DIP KR. GOSWAMI 
R.K. JOSH I 
D.C. CHETIA 
SISIR KR. DAS 
MD,A HAN NAN 
MD. IQBAL HUSSAIN 
DEBAJIT KR. DAS 
Mrs. ANIMA D. THAKURIA 
Ms. ANUBHA DAS 
Ms. N. BORDOLOI 
D.K. KOTHARI 
SATYABRATA DAS 
KALYAN BHATTACHARJEE 
MD. K.A. MAJUMDAR 
TAYUM SON 
HARIN MAHANTA 
Ms. AL; GOGOI 
Ms. R.D. MOZUMDAR 
A.S. NAJMUDDIN 
U.C. BHATTACHARYYA 
RANJAN MAJUMDAR 
Ms. S. I. A. BEGUM 
M. SHARMA 
RAMEN DAS 
DR. TN . BARUAH 
N.N. OJAH 
•S.K. PAUL 
M.C. DEKA 
PALLAV KATAKI 
S.C. KEYAL 
•Ms. S. BARUAH (BHUYAN) 

HEIKH MUKTAR 
A. CHAKRAVARTY 
Ms. J.PHUKAN (GOGOI) 
LUTFUN N. CHOUDHURY 

GAUTAM BAISHYA 
S. BHATTACHARYYA 
D.S. BHATTACHARYYA 
RANJIT DAS 
RAMESH GOENKA 
PD. GOGOI 
Ms. PB, HATIKAKOTI 
Mrs. SUNITA SONOWAL 
Ms. BABITA SHARMA 
PREM SARMA 
B.K. CHETRI 
Ms. E. KAKOTI 
V.K.CHOPRA 
S.K. SINGH 
Ms. R. BHATVACHARJEE 
C.T.JAMIR 
MALKIT S1NGH 
H.K. SARMA 
BHABA KANTA SARMA 
MADHAB PR. SARMA 
S.H. SAIKIA 
K.C. SIKI-IWAL 
PURNA KANITA GOGOI 
SUDAMA CHAUHAN 
A.N. GOSWAMI 
U.K. BARTHAKUR 
Ms. GEETADEKA 
Ms. N. DUTTASARMA 
BISWAJ EEl GOSWAMI 
Ms. S. ADWANI 
TUSER SEN 
PRANABJ. PHUKAN 
JAIGNESWAR SAIKIA 
KRISHNA NANDA SARMA 
KRISHNA KANTA DAS 
Mrs. R. PATHAK BORAH 
R. HUSSAIN 
CHIRANJIB KR. DAS 
PALLABH BHOWMICK 
S.M. SARKAR 
SHYAMAL KR. GOSWAMI 
HARMOHAN TALUKDAR 
RAMANI M. CHOUDHURY 
MASLIM GHANI 
JAGAT CH. BEZ 
ARUP BORA 
UTPAL RAJ SAIKIA 
A.M. BUZARBARUAH 
DHIRAJ KR. SAIKIA 
JAYANTA KR. MISHRA 
BIPUL SARMAH 
Mrs. SABITRI D. BARUAH 
ACHYUT PRASAD SARMA 
Ms. RITA KAR 
GIRINDRA KR. THAKURIA 
HEMANTA KR. NATH 
RAFIQUL ISLAM 
KALYAN R. SURANA 
Ms. INKY BORA 
Ms. I.. CHENTALAPATI 
Ms. DEEPALI DAS ROY 
DR. (Mrs.) SUMAN AGARWALA 
ANNUPAL DUTTA 
SATIGRAM CHETRI 
P.K. ROY CHOUDHURY 
BHABESH CH. TALUKDAR 
BHUBAN CH. BARUAH 
GIASUDDIN AHMED 
KHAGEN GOGOI 
R.N. DHAR 
RAJESWAR SARMA 
T.G. BARUAH 
ABHIJIT KR. GOSWAMI 
D. GOHAIN BARUAH 
MD. ABDUL HAKIM 
Mrs. S. DUTTAPURKAYASTHA 
AJIT CH. KALITA 
BIMAL CH. SAIKIA 

BISHNU MEHTA 
TAFAZZULHUSSA)14 
TAUHIDUL ISLAM 
BIMALESH CH. CHAKRABARTTY 
Ms. SUN ITA KEJPIIWAL 
SUKUMAR CHOUDHURY 
NAZRUL H. MAZARBHUYAN 
BIMAN BARUAH 
TON NING PERTIN 
BASARU ODIN AHMED 
NILADRI LASKAR 
DHARMES WAR SAIKIA 
MD. ABDUL MALEQUE 
RAMEN DAS 
HIRANYA KR. CHOUDHURY 
BIPLAV CHAKRAVORTY 
PRASANT N. CHOUDHURY 
ARUNESH DEV ROY 
Ms. NILIMA BHATTACHARYYA 
PRABIN MAHANTA 
HEMANTA KR. MAHANTA 
DANDI NATH BORA 
ROHINI KNT. BORA 
ATUL CH. BARUAH 
BISHNU PRASAD CHOUDHURY 
MANI MOHAN RAY 
J.S. CHOWDHURY 
PABITRA KR. DAS 
Ms. SOHELI SEAL 
AJANTATALUKDAR 
NIRMALENDU SINHA 
Ms. Z. TSIBU KHRO 
Ms. ANITA DEVI 
Mrs. BABITA DAS 
Ms. FATIMA AHMED 
Mrs. ANU BARUA 
NILUTPAL BARUA 
BABITA DUTTA 
UTPAL CH. DAS 
PHANI BHUSAN SHARMA 
ARUP KR. SARMA 
Ms. SAGARIKA BARPUJARI 
ACHINTA SHARMA 
SANDEEP DEB ROY 
SUN IL MU RARKA 
SHAH SYED SAMAD RAHMAN 
BISHWAJIT PRASAD 
Ms. MANJURI PRADHAN 
JYOTIMALA MAIBAM 
Ms. CHANDANA DEKA 
D.M.H.R. KHAN 
MD. SHAMSUL ISLAM SHAH 
SYED IMDADUR RAHMAN 
PARAMANANDA BORA 
JAYANTA TALUKDAR 
Ms. BANTI SARMA 
KULENDRA BHATTA 
Mrs. ARCHANA DEKA(LAHKAR) 
PRAFULLA KR. BARUAH 
CHITTARANJAN GOSWAMI 
NABA KR. BARUA 
BIMAL KR. BAISHYA 
Mrs. NILUFAR RAFIQUE 
ZAFAR IQBAL 
KALI RANJAN DEB 
Ms. MEGHAMALA SHARMA 
MD. LUTUR RAHMAN 
AJANTA SARMA 
SUSHIL KUMAR AGARWAL 
ADIL AHMED 
Mrs. NANDITA MORAL 
Ms. DEEPANJALEE DAS 
Dr. (Mrs.) PRANATI CHAKRABARTY 
B. KAR PURKAYASTHA 
JAINUDDIN AHMED 
SIDDARTHA SARMA 
Mrs. RANJOO GOSWAMI 
ANJAN Kr. DEY 

!\eceived from the ët 
I7saisf led and accedk 

 

will lead me/us Accepted. 

Advocate. 

 

Advocate. 

Printed and Published by High Court Bar Association, Guwahati. 
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(il-IE HIGH COURT OFASSAM,.NAGALAND, MEGHALAYA, MANIPUR, 
TRIPLIRA, MIZORAM AND ARUNACHAL PRADESH) 

NO. .......................... OF 199 S 

Versus 
L- 

Sl.No. 	8LJ 
Dist: 

A 	,k. 

"I 

Appellant 

Petitioner 

Respondent 

Opposite-party 

Know all men by these presents that the above named .................... ,c'. 	 . . 

do hereby nominate, constitute and appoint Sri ...... 

.......................................................................Ad(ocate and such of the undermentioned \dvocates as shall accept 

this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above and in connection 
therewith and for that purpose to do all acts whatsoever in that connection including depositing or drawing money, filing in or taking 
out papers, deeds of composition, etc. for me/us and on my/our behalf and I/We agree to ratify and confirm all acts to be done by 
the said Advocates as fne/ours to all intents and purposes. In case of non-payment of the stipulated fee in full, no Advocate will 
be bound to appear and act on my/our behalf. 

In witnesses whereof 1/We hereunto set my/our hand on this A4 . day of ...... 'rty.... 199S' 

A.R. BAROOAH 
N.M. LAHIRI 
J.P. BHATFACHARJEE 
A.B.ROY 
B.K. GOSWAMI 
A.R. BARTHAKUR 
G.K. TALUKDAR 
S.N. BHUYAN 
P.C. KATAKI 
A.M. MAZUMDAR 
S.N. MEDHI 
P.K. BARUA 
RG.BARUA 
B.K. DAS 
M.A. LASKAR 
T.C. MAJUMDAR 
B.S. GUHA 
S.C. BORDOLOI 
P.P.DUARA 
B.M. GOSWAMI 
U.C. DAS 
J.K. BARUA 
ANIL SARMA 
D.N. CHOUDHURY 
P.K. GOSWAMI 
B.R. DAS 
O.K. BHATACHARYYA 
P.C. DEKA 
V.K. DEWAN 
P. PRASAD 
J.M. CHOUDHURY 
A.C. BORA 
A.K. BHATrACHARYYA 
B.M. MAHANTA 
A.K. PHOOKAN 
O.K. TALUKDAR 
O.K. HAZARIKA 
N. CHAKRAVARTY 
N.N. SAIKIA 
C.R.DE 
T.S.DEKA 
A.S. BHATACHARJEE 
Sk. CHAND MOHAMMAD 
TN. PHOOKAN 
D.C. SARMA 
K.C. MEDHI 
S.L. BHATRA 
K.C. DAS 
S.N. CHETIA 
K.R. PATHAK 
SHAUKAT ALl 
A.F.G. OSMANI 
SAILEN MEDHI 
S.M. CHOUDHURY 

R.K. AGARWALLA 
T.C.KHATRI 
A.K. BARPUJARI 
OR. P.N. SIN HA 
A.R. BANERJEE 
G.K. JOSH I 
P.N. SINGH 
S.S. RAHMAN 
GOLAP SARMA 
DR. A.K.G. THAKURIA 
M.C. BARTHAKUR 
AWAHED 
vrs. KUNTALA DtKA 
S.R. BHATTACHARJEE 
R.K. DAS 
JANARDAN DAS 
D.P. CHALIHA 
D.C. MAHANTA 
A.M. NOMANI 
O.R. GUHA 
L.M. KSH ETA? 
J.K. SARMA 
JOGINDER SINGH 
M. SINGH 
S.S. SHARMA 
B. PRASAD 
N.C.DAS 
B. KALITA 
L.P. DUTtA 
K.K. DAS 
DR. S.S. HARLALKA 
AMAL KR. BARUAH 
R.D.LAL 
S.L. TULSHYAN 

AHMED 
K.C. MAHANTA 
B.R. DEY 

CHOUDHARY 
A.K. CHAUDHURI 
PARBIN KR. DAS 
P.C. GAYAN 
S.N. SAIKIA 
R. SHARMA 
M.K. BHATTACHARYYA 
PRADIP DAS 
B.K. ACHARYYA 
N.Z. AHMED 
G.P. BHOWMICK 
DR. HAREN DAS 
V.K. BHATRA 
D.C. DUTTA 
C.K. SARMA BARUA 
S.L.JAIN 
K.K. BHATRA  

R.N. BARTHAKUR 
S.A. LASKAR 
A. MANNAN 
Ms. USHA BARUAH 
B.C. MALAKAR 
A.B. CHOUDHURY 
A.R.P. MA2UMDAR 
DR. N.K. SINGHA 
P. 8ARTHAXUR 
K.P. SARMA 
BIJON CH. DAS 
P.K.KALItA 

BARKATAKI 
S.C. BIS WAS 
B.P.BORAH 
AFIAB HUSSAIN SAIKIA 
DIBAKAR GOSWAMI 
R.P. KAKATI 
N.C. PHUKAN 
OP. BHATI 
Mrs. MINATI SARMA 
M.SAHEWALLA 
F.H. LASKAR 
N.A. KHANDAKAR 
ASWINI THAKUR 
A. SABUR CHOUDHURY 
P.N.DEKA 
G.K. BHATTACHARYYA 
A.K. DAS 
B.B. NARZARI 

BIDYUT BIKASH 
B.N. SHARMA 
FAIZNUR AU 
D.R. BORA. 
R.L. YADAV 
DR. Y.K. PHUKAN 
NILAMANI GOSWAMI 
PROFULLA ROY 
H.N. SARMA 
O.K. MISHRA 
R.C. SAIKIA 
AMITAVA ROY 
MrS. BINAYA DUTTA 
A. SAMAD CHOUDHURY 
PRADIP KR. GOSWAMI 
KHAIRUL BASAR 
A.C. BURAGOHAIN 
M.Z. AHMED 
GURUMOORTHY GOPAI. 
Mrs. JHARNA BORAH 
SAMNUR ALl 
B.L. SINGHA 
N.D. SARKAR 
L.P. SARMA 

ABUSHARIF 
RAMESH KR. JAIN 
RAJEN CHOUDHURY 
B.K. SARMA 
B.P. KATAKEY 
PRANAB PATHAK 
S.N. SARMA 
Mrs. ANIMA HAZARIKA 
B. BANERJEE 
RATAN KR, AGARWAL 
N.N. KATAKI 
A.A.MIR 
K.K. MAHANTA 
H.A. SARKAR 
RANJAN GOGOI 
N.N. SARMA 
CHAITANYA BARUA 
MUNIN GAUTAM 
H.R. AHMED CHOUDHURY 
G. SAHEWALLA 
L. TALUKDAR 
P.K. BORA 
G.D. DUTTA 
A. MAJID 
Ms. R. CHAKRAVORTY 
P.K. MUSAHARI 
A.C. SARMA 
S.P.ROY 
O.K. KAKATI 
O.K. DAS 
PRAOIP KHATANIAR 
Mrs. KALPANA YADAV 
DR. B.P. TOOl 
VIJAY HANSARIA 
R.C. SANCHETI 
J.RBORA 
R.R SARMA 
UTPAL OAS 
D.R. GOGOI 
K.H. CHOUDHURY 
A.K. PURKAYASTHA 
BAUNDRA N. SARMA 
N.S. DEKA 
KAMAL AGARWAL 
PRABIR CHOUDHURY 
D. AGARWAL 
J.C. DAS 
A.C. BORBORA 
JASABANTA DEB 
B.K.JAIN 
K. RAHMAN 
N. MOHAMMAD 
P.C. GOSWAMI 
APURBASARMA 

IFTEKHAR AHMED 
GIRISH MISRA 
A. DASGUPTA 
A. DUTTA 
J.L. SARKAR 
SISHIR DUTTA 
D.C. BARMAN 
C.R. BORAH 
HMUNIA 
J.C. NATH 
NILOY DUTTA 
RBORAH 
CHINMOY CHOWOHURY 
S.C. SARMA 
O.K. MAHANTA 
NASIMUDDIN AHMED 
AMAR CH. BORA 
M.R. DAS 
GOBINO LAL 
MD. M. ALl SHEIKH 
B.C. PATHAK 
Mrs. DEEPABORA 
R. N. CHOUDHURY 
Mrs. MILLIE HAZARIKA 
DEBESH SARMA 
SAURAV KATAKI 
ABDUL HAl 
GAUTAM UZIR 
Mrs. MANJULA DAS 
B.D. DAS 
Mrs. REETA BORBORA 
A.K. JAIN 
T.C.PATHAK 
H.K. ROY 
M.H. RAJBARBHUYAN 
Mrs. J. B. KHARBHIGH 
S.S. GOSWAMI 
DAMODAR CHOUDHURY 
D.C. NATH 
Mrs. SHARIFA A. SAl KIA 
D. BHAGABATI 
JAGAOISH SHARMA 
P.S. 0 EKA 
N.H. PHOOKUN 
K.P. PATHAK 
A.K. THAKUR 
A.K. GOSWAMI 
S.S. DEY 
DIGANTADAS 
Mrs. BANDANA ACHARYA 
DILIP CHOUDHURY 
HASIBUR RAHMAN 
S.P.MAHANTA 
Mrs. M.D. CHOUDHURY 



J . 	 . 

VAKALATNAMA 

IN THE GENERAL ADMINISTRATIVE TRIBUNAL, GAUHATI BENCH : GUWAHATI 

Original Application NQ; 	 of 199 

... 	

Applicant. 

—VS..-- 

Union of India & Ors. 	 Respondents. 

I have entered appearance in 	the above case on behalf of the Union 

of India and other Respondents on 	this th day of 	.................of 199 

H 	. 
(MD. SHAUKAT ALT) 1 

Sr. Central Govt. Standing Counsel 

Central Administrative Tribunal 

I 	 Gauhati Bench. 

ci Oe,t 	eoD:, 
AdminML., : 

Rnth hstdat$. 
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New Delhi, dated the 27th May,1994. 

ORDER 

Subject:Prornotion and posting of Junior Telecom 

Officers to TES Group-B. 

Member Telecornmuni cations CommiSSen is 

pleased to appoint the Junior Telecom Officers as per 

• 	 the list enclosedto TelecommuniCaion Engineerigg 

Service, Group-B from the date they take over t} 

charge of the post and untill further orders and to 

post them in the Circles/DisrictS/UnitS etc. as 

indicated against their names. 

The head of Cfrcle concerned shall decide 

the section of posting of officers alloted to him 

whtbthn 20 days from the date of receipt of this 

order. All the officers concerned shall be required 

to join the new assignment within 40 days from the 

date of ±ssue of posting orders failing which the 

orders of promotion in respect of such officers shall 

be cancelled without any further notice. 

In case any disciplinary/vigilence case 

pending against any of the official mentioned in the 

lit of officers in respect of any of these officers 

any punishment like Stoppage of increement/prornotion 

etc, is current, the said should be reported to the 

office immediately and the concerned officers should 

not be promoted or relieved for posting without 

sdcific order from this office. 

Contd.. . 

N 

rir 	 mow 



-2- 

heads of circle concerned shall obey 

that no leave isgranted to them of the officials 

ptomoted till they join their new station 65 posting 

circie/districtS unit etc. and t1 posting of the 

officer aa&l... also not be withheld on the ground 

that the officials has submitted a representation 

for chazige of posting. 

The heads of cjrcuie concerned shall furnish 

a consolidated list of officers indicating thaie date 

of release/joining ana daae of issue of posting 

order immediately on expiry of period rrntioned in 

para 2 above.Charge report need not be endorsed to 

this office. 

6, 	proforma promotion orders of following 

officerS out of caere and be issued seperately. 
/repatriation 

The poting ofdes shall be given on the 	 iI- 

to parent depattment. 

4 
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• .6; 	Djrect0 	
S3ta1jt Project Guwtj - 	and A13•essary actjcn. 	 r inf rniatjon  • 	 7. 	Telep 	
rtrict Mager Guwahatj 	

S 
1 r 	P 1 01 low.. . The re 	

Telecom 	
Cpmpljance 

. 	

: 	

- 	

S 	 rert 
v 1P_16.:A11 T.D.E.S fornDz'm.atjQ 

compljanc report 	 nfollOW 	action and S 	
.:; 

17. 	
..RiE.M.,ouahail for similar 

action 

	

18. 	
.

A.E.(fI)) C.o.. Ie is reques 	
to release Shrj S.K. for the new •sSig'nrne 

S 	 - 	. 	19_1 	Officers Concerned 

o the °fficrs OljottGd 
t

n1 Circle • 	13Grn • A.O.A&F) Cix'c1 	

o Ssam T l co 

	

Oflice Gulakati 	S 	

S 

1 37 	
fl 'F 	 . 	

. 	 S 

	

138, 	spare. 	• 	 • 	

• 	 S 

: 1  

S 	 • 	 • 	

. 	 ( K.S.SK. p 	si- 
for Chief Genql Manager 

Assam Te1eco,jmuit. 	Circle ••• 	.& 	
Guwahatj8i007 	

.5 • 	 .5 	

•1 

• 	 -S 	

S 	

• S 	

- SS•  

S 	 , 

•• ••,••S- 	 • 
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34.
L'rsd  

35 	 300e0 	
J'1IGH 	

°!Cjrc1G 
:\: S 	

. .U flg 	
. 3OO9 	• DA 	• 

	

I 	• _ 

 

36 	
Shr S..jkd 	

30133 	TF 37 	

30139 	
SSA 

 

	

jfgo5) 	

Js?A 
39 	Shj 	

Kaj1 
Chaflda 30 

,:3O2 

, 	
Old 	1 	 F 	

u £ I 

	

Sh 	A.S.fleb  
4 	 30253 	

RE2. Sr 	 !c 
NE 

	

30269 	DR ss
TF  

	

Shrj H.Choudjl( 	

CGMM 
.hr

hrj 	

30279 
D mo 	

N.E. 

( sarma 

F 	 - 
4G. 	hj 	

30317 	N £, T 	
rN.E TF 

Sh 	
K.D?y 

1 	
3 04 6 	

CGII1IICALI 
48 	Shr p. 	

3O43
CG 

 
h j °gendr CG 1 J/CAL 

 

S 	
D)ç 	

3U44 	
CG\p j 

50 S i 	
6 . 	

hr Phfldhar D8 	
3044Q 

	 Ic CG  
51. 	

1/c L 

	

30453 	N.ETF 

rfl 

52 	Sun 	

3Q49  

	

hn S.i Das 
, 	 30494 	

CG7JcAL 	
CGIviJcAL 

	

- 	- 
54 

55. 	 30517 	

1 	 _ - 

	

30561 	

N.E. 
56,' Shnj M.K. 	

/ 	 3070 	

N. 

aha Tr 
Shj 	

c 
 

30583 	DR 	
N.E. Tf 

F  Shr 	

30761 	

Tr, 
DR  

3
Shj P. 	 ss 	

TF 31040
G ssa

•N.E TF 

...3/_ 
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Mpmo NO,STJ"3_5L2LPart-.TIIL1'( Ii  
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OF 1 TW4,).'I'.0. STAFF NO -UNIT OF POSTI 	NAME OF 	POSTfl.ON  
. , 	 SJNIT OF I PROMOTION 

- 
AT P1-S1N1 	

. 
56 

hr Gopai Ch Das 	17253, 	BN S S A 	ASSAM 	C O.jGH. 
CIRCLE 

iii Ashok Kr..Nath 	17266 	. .TZ SSA:.,. 	° 	AE(TP)(TZ.' 
.J1111. 	 L.Ic1) 	 14332 	.WR 53A, 	:, 	O.. . 	 çoM) . f DR. 
S'- Dpendra Nath 	17434 	SAT-ROJECT 	SAT PJT 

Gosivanti 

Sn 	Santhp Sen 	17451 	TDMIGH 	 ASSAM 	TDMIGH 
CIRCL1 - 

i - .:Sujit. Xr. Nagh 17505 	;CCflMiCAL . 	. 	CGMMCA 	AE(pHF)HLF. 
 r;;r. '1ok Kr 17538 TDN1jGH . 	.: 	ASM.CL... TDM(GI-L 

 31;: &nerenclra N.jt.h ... 	17 i. 	.Si\ • 	-do- AE(PL)DR. 
9... Pabitra KrRo'l 17679 

V ice . P. D. Kumar, Tfd 
SC .SA 	.' 	-do- 

AEeUHF 
SDOTISC 

 Sh r. Mohn çh.Modc. Jc 17727 	- 
Vice 

TDMIGH 
H.Chakraborty,AE.SP ) sC 

..• 	-do- (E10B)JRT. 
 .:3h, Prava 	Ch.5r 17735 DR 	• -do- .AE(INSN.)DR. 
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Shrj. Dobabta D.3c 17742 AMTICH -do- E(INSN.)3C 
Dh hesviar lihuyah 17778 TZ SSA -do- A(C0M)Z. 

14. Shrj Ashi 	Kr. .N., 7904 SC 	SA 	. do" D: ori 1H( .  
15 Shri JyotLmovPaul 17972. CGMI4ICALi ...... ..!.:CGMNICAL.J.(ttJHF, )HLJ 

 Shrt I3 .ChikraUorty 17991 rLJMJcd ASM CL. AE(C0M)NGG. 
 Shr .aiman Ch Kakatj. 10291 JRf S3l\ -do- AL(CONS)JRT. 

10. SnLj H.LmaorJ. 	inha 16315 Afl fl Gh 
VjcC.Ip.C.phukUfl. ,Tfl AE cable" 

do- 	LCOM)3t3. 
Shri mzadA1j 	. ..18407 BNG .SS 	. 	•• dO' P. 

 Shr.j A.(.Chand '.841 G CTTC I G 1i TF  
 Shri J.IJht 	chrjue • 13550 ?DMJGH AS11.CL. DMIGH. 

22.. Shr. Flirerdr.a'Nath 13551 DR SSA CGMMJCAL AE(UHF)DR. 

2-  JR. . 	. 

 r.:(S.1at,ik 18609 SC SSA . 	-do-... AE(UHF)JRT.. 
 S n 	LR,S.Sj1qh • 	• 18615 RTTCJPATNA RTTCjPATNA. 	•• 
 T.C.Ac1hjkari 10876 B.SSA cGNM(C1L AE(UHF,)GJT. 
 5'u:L 189.58 TDGH. 	. • -d- 

27, Sh: D.C.Hazarjka 19123 DR SS/\ ' 	'd0 AE(UHF)NMP.. 
 Crj K.C.BarIn3fl.. 19124 TDMJGJI I • S 	....do 	• 
 EThL--. L..CJ3aruh 19125 	. 'rDNcn-I -dO- AE(UHF.)13RJ. 
 Shj Durgeswnr Dorah 19126 CGNMICAL -do-: .AE(UHF)NLP. 

31 S 0 r Ow a 1 19121' CGM ('1 IC/Uj -do- AE(UHF)DJN. 
32. SI,::: x.Dorj 19128 -do-- 	' 	• -do-- AUE(UHF)D1c 
32 ;h -oro 19129 (IO- 	" -do-. 	. AE (yFT)Gk. 

Cot..cJ ...... 2/-. 	. 	
:. 

f 
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SI\T PJT, 

3 3194 
CGMM ICAI 

3 3195 

031 96 C 

331 97, N.E TF 

33198 	
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SiT PJp 	
• 

CG 

	

ccMMICL 	
S 

N.E. 	•': 	•• 	• 
• 	

1iE TDf1/ Ijp • 
N.E. •TF 

'i 

- 

1 
61 	

Shri 	
rjee  31472 	

C. olGu 	N.. TF 

62 	
Shrj Md. T. hm 	 E  

63. Sh
rtD. 	

31516 	
Ss 

fin
D N. .ZUmd 	

31oo Sh CSSI 
 ach arjee 

64. 	T.K.T

31842 	TDMIGH 	
N.E. TF 

S  

65 	
s1 D•PChaj 	

31844 	DRSSA 	
N.E..TF 	 • 

66. 	
Du 	

31a 	
TDMJGH 	

N.E. 
674 Shrj 	

31854 	TZ sS 	
N.E. T 

iIF1i .  

68. Sh 	

TDMIGH 	
N.E. ViCe 

Shr S.C.Nath. 

32 307 
69 

• Shj 	

32938 	
Sc SSA 	

N.E VCO 
Shrj C..Deb trnsjer 

	

329S4 	

N.E. 

- 71. Sh 	
C.orah 	

32972 	
TDM/GH 	

N.E. 	• 	
T(G)coisu 

N.E. 

	

72. Shj D4CPUrk 
	

33O 	
S' Ss.. 	

- 

73, 	
1< 1.Ds 	

33189 	

N E. 	
AE 

319 	
'CSDJGH •• 
	•N., 	

AE(pIQ)TDf/ 

331-92 	 CG /c L 

5brj In 
	D drjjt a3 	 C 

33191 	

S 

76. Sj N.C.SUI 	

TDNIGH 	
'N 77, Shj 

78. Shrj 

79• 	
NCai 

CO. Shj 

01, Shj S•CDa 

82, 	
SJrj '-Iir. 
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' P 	Jundrs1i,ncc1 pFopogP'3 to hold san inu1ry aajrc, 

1/ of the  civia. 	rv 	'1asujjcttjot 	Contrr,1 aic 	 I 1 	'l) Ruleg 19650 Tim SUbBtC of th? i.mputatj ono of micoI,)1c•I; or r1J.bhnv1our in rospect of hih th Itzquiry is prop 	to .O h.1d is irt out .: in'the CflC)O2 	 o 	rtj1Of cj ~ q z-f ye (A'rxure X), A l 	 x ist o 	dCu nt by Hth, /jr 	1it 
the articl 	 of I-i 	y who, of 	ir,t' 	pror to l 	 ro Cniclosed (Axmexures 3y )• 
2. 	ihx'i 	 j 	 5Ujj; with 	10 	•. of the 	of 1 hJ 11JO? mdUI 	f tten 	itc tr ac 

1 1e i ±o formd th t r; i nouiry Viill be hdd enly In rpc. of thcs art5cJ.s of chrp 	's 	not dr1tti0 	iculd t re: 'e spect:r!cally dmjt or 	 article of 
 

40 	Shrj 	
irô is £urt•linr informecl that if he does hot u1j his 	 of defrnce oil or bej'oro.  t he dat pecjfje !n Pr2 tov 	or does not appear in pry 	for the: iflqur 	uthorir o 	,oierj 	fai]. or rcfus 	to 	WIth the provjsjojis of PIA ,l V4 of th .CCS (C(A) 	195, or th e  

	

.iE;3u d .tn Puruiice of tb said rul 	tJi P inqii ' rin 	tu Lhorji 	1, 03A  tIi 	y pnint hiipri 
50 	AtLntioyi of 	'ra 	

1c ir 1ca to Flu 	20 o the Central Civil 	rvjc; (Coidèt) fllp 196/i, undr- whi 	ro 	. Gover 	Spryt hl1 hrinr rt ttrn t to rirp 	polttjc1 or outjd lflf1UenC tc bear UDn Ja yr r rjup f-.r iOr authority 'to fuxthr:) js. interest In resp 	of nters ert 	to h1: 	-vi ce  

	

the Co\rrnct If any 'eDt' 	Uo j 	 hJ b1f ro1 another prc.n in rp -t of ny m:tt.er doaii; vJ.t1i in t focPdInCs it will bo pr UinC that ji't ir f such 	represent - j0 :nd that It b 	bn l!)Uo IRt his intefl', d action will ho 	n1nit him for vo,ior )  or 	PO of th' s (Coduct) flul,, 1964, 	 . 

Tim receipt of t:ho 11 1flor(w(1ufl wny 1JØ flcIcnow],ç, 	 . 

'3y 
	the. 

Tckcorn 
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ARTICLE OF CHARGE TO BE FRAMED AGAINST SHRI ROHINI DAS, 
JTO 010  THE S.D.O. (PHoNES) EAST, ANBARI, GUWAHATI. 

While Shri Rohini Das, presently posted and functioning 
asJr,Teleconl e Offjcer(phones) under S.D.0.(Phones),as. 	1, 
Guwahati, during the year 1992-93 failed to waintain absolute 
integrity and devotion to duty In as much as he got instaThed 
four nos0of telephones In Noonmati area to f?1ctit1ousprons 
without properly verifying the genuineness of these subscribers 
As a result of which, an amount of Ps 2,24.83900 is utstanding 
g.nst the aforesaid four telephones and there is no chances 
of recovery of the said amounts by the Telecom.Department. 

-.- 	 ---- 

By the above acts, Shri Rohini Das, J.T.O. has contravene the provisions of 	
Rules applicable on the ch.3rge officIal0 

At 



I I 

T STATEMENT OF IMPUTATION OF MISC0NDUT IN SUPPORT OF CHARGE/K  

TO BE FRAMED AGAINST SHRI ROHINI DAS, JTO, 0/0 THE S.D.O.PHONES, 

(EAST) AMBARI, GUWAHATI. 
- - a - a a a - - - - - - - - - - - - - - - - - a 

It is alleged that Shri Rohini Das, JTO Phones  under SDOPhones 

(Eatj,Guwahati during 1992-93, failed to maintain absolute 

integrity and devotion to duty 0  
It is alleged that as per procedure, it is the duty of Shri 

Rohini Das, JTO, Phones  to verify the genuineness of the subscribers 
by examining ration cards etc. before Installing new telephones 
connections, on receipts of the Advice Notes  from the 0/othe TDM 

Guwahatj0 
I Is alleged that Shri RohiI Das failed t o verify the 

genuiness of four subscribers, viz, S/Sh 0S.K, Das, M.K. Kalita, 
Iten Das and Anil Kalita, on receipts of the Advice Notes received 

from the 0/0 the T.D.M. Guwahati before installing of the Telephones 

In their nanes at Noonmatl,Guwahatj. Shri Rohini Das only directed 
Shri Damodhar Sarmah, Subalnspector, Phones  to Install the telephones 
and he never visited the places, when the said telephones were 
installed 0  

It is alleged that the phone Nos. 50041, 50042, 50123 an d 
50124 installed as such, were utlilsed by different PCO's of Guwahatj 
in diverting the long distance calls booked in the said PCO'5 0  By 
the above acts, the PCO's cheated the TelecomoDepartment to the 
tune of averal lakhs of rupees 0  

It Is alleged that the subscribers of the aforesaid telephones •  
were fictitiqus persons and huge amounts are outstanding against 
the said telephones 0  There is no chance of recovery of the oustarla 
:ding amounts 0  The details of oustanding amounts against each phones 
are detailed below : 

1 0 	Telephone No, 50041 = N 72,254.00 
Telephone N0 0  50042 - Rs 20,75000 
Telephone N0050123 = RS 	534OO 

4 0 	Telephone N0, 50124- 	101,261.00 

Rs 2.24,839QO 
It Is alleged that from 312193 to 512/93, telephone N08, 

50041 and 50042 were kept under observation alongwith the telephones 
of some PCO's of Guwahati and the MLOE printout also confirmed 
diversion of numerous long distance calls booked from different 
PCO's through these two telephones 0  

It Is alleged that due to ik lack of devotion to duty on the  
part of Shri RhIj. D5 8, the TelecomeDepartment was put to a loss  xg - to the tune of Pt 2,24,839,00. 

COflt/a2080, 
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By the above acts', Shri Rohthi Das, JTO, Phones has con- 

• 	travened the Provisions of Conduct Rules applicable on the charged 

official0 	 / 
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GOVEIRNMENT OF INDIA 
• 	 DIPARTMF7 OF TMdWOMNUICATION8 

A(O T1 	
DATF;DC 

M!MOR 

kv ,  

( 

	

The Presiefl./uflcj,rj 	d propn 	to hold an inquiry 	zt t 
8hj RO 	

T 	 ga1 .O 	
Under Rule 14 of the 

C,*trai 

	

Cjyfl Cerv1ceu(clairitt 	CQtro1 and Appea) Rules1965. 
The SUbstance of the imputatin8 of 

ZISOOfldUCt or IiEl)(JhFjvi.our or 
which the iaquj j propoj to beheld i set out in 

the enc108,d statement of artjc1 	of chr, (4IneXUX.e II), A list of docu 	
by whi, and a list o wItnes 	y whom, the articles Of ch&r are proposed 

t0 be *Ut&j.j 0oaed (*nflexurea III. 	 areleo  
2 0  

	

'TTO. j diroted to 	within 10 daya 
of the receipt oZtjj5 Memoromdum a Wrjtt statemt .f his de.. 
fence 	o st 	

wh&th hø aer,jr to h hrr 
i 3. 	is 	

that n i"qujry ifl be 
held only in re;pect 

of thou, articles of chr 	ar not 
admjttCd H, 8hQUld, 

there fore, sPec1fi05i1 admit or deiy each article of chsr0• 4, 	

'further inf nrmed that  
not vubalt 

,d In Para
ht 

vritt Statemen 	 if he doe5 

Laquirinp 	
t of defence ofl or before the d&t 

lpecj
..2 aio,e, or does not 

mPPear iii yer 	beiror, th or ;otIrwj 	
or r.fu5 	to oopj, 

• the rov 	of Ru1 14 of the Cc3 (CCA) Ru1,A, 196, or the 
Ordrs/directi 	 in 

PUrUanCO of the jd ru1, the inquj' 
ring eUthor 	ay hold the inquj 

agajn hipart 
 

ri 
5. 	Atttj 	

invited to Rule 20 of 

t 	
civil 8evicea (CadUct) 	

1964, under WhiCh no 
0ove 	

Seant shafl 
bring or sttet to bri, any POlitical 

Or OUt3ie 	

to bear upon any aupj authority to 1ther 
hi8 iflt,5t in re8ct of matters PertaIning to h 8erv1, Under 
the Govereflt If any epreaetstj 

	
is rcev,) on hi8 beha 

roM 
ether person 

in respect of any tter dit 
wjt1 in 

-)roceedinga i wifl be 
pre 	that Shrt 	

awr, 
representation and that 

it h 	berj 	
at his instance 

-nd Cti 	be 	
against hi 	°Vio1atj 	R1 20 of the 

s 
(Conduct) Rule, 1964w 

The receipt of the Memorandum may be acknowI, 

nd in th name Of the 
reiiide n  L 

	

flrJ 	
the Compet ert  Ailtb or  

• 

'I 
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-f€ Statement of Imjutatjn in supert of Draft 4?rtjc1e of 
Phare to be framed @Cjainst Shri Rohinj Das 1  J.T0.Dptt, of Tlecom0 Gauhatj. 
t 

0SI we 

It is alleged that Shri Fohjnj Dug was posted and 
functlontnq as Junior Telecom. OfficeTr at Noonmati 

Wele!hOflO 
Exchanqe, Deptt. of Telecom during 12w.3 and his uties/ 
.responsibilitie s  includes ?reper verification of the genuineness 
of the subscribers by verifying R a tion CarI etc. before insta1l.. 
ing the new COnnectjo. 

It is alleged that Sri Rohini Das neither verjfj the 
tenuinoness of the 

subscribers S,trj S.K.Das, M.K.Kaljta,It 
Ds and lriil i(alit; ncr asc' ertainea whether the telephone No, 50041 0  50042, 50123 and 50124 were 	actually useca by the 
genuine subscrfl.ers and installed as well as allowee these telem phones to be operated by m/tn 

Sharma Tele Service an ether PCos 
for re routing 

long distance calls from these un-uthorisedly 
installei telephones in the name of fictitiGus persons by etherr.  thereby cus1nq huge lo to the derto 

It is alleged that: !'/ 
Sharma Tele SCrVjCe,A.T. 

w0s re-routinq lang distance calls through Teleaone 
Hos 0041 and 50042 insu 	

and the Same remjseat Noon. rti fr a COfls1orable rerioa and wa 	 a s the oertrs soperating the teleyho5 No. 5 0041,50042 as well as the telehne of I1/ Sharma Tele crvjce (Pco) wete cPuht re 	ndd whi'e long distance calls are diverted fr<rn the said co nd such .w 	a10 cOnfj -
md by Salvaprjnt ut(?.ILQ) whic ws used for 

electronic obserçt00 

It is alleged that as  a result of such dive-tj 	the of Telecom Was 	ls of 	93, 044.00 i.e. the out. 
stan&ing bill amount ainst Telephone 

No. 50041 and 50042, installed in the nan-a of ncnxistance 
ersos , the chance of recovery of which very remte. 	 - 

It is ;lleqe that in the process t'1/ 
aharma Tele Service, AT.Rad,GaU1iat1 was llw 	

undue pecuniary advangge the co 	of derart!nt which 
oLl2ewjse cou1 have been prevcnte ha1 Sri flohini Ds,0 
CaUSed verifjctj 	regarding the erlJnnc 	of t.h 	!.Ibc.rjr and 

j 	 de 	 rnalprctjc bcing cotInjLL 	Witijiri hi3 Jur 1)dict!0n* 	
ct th 

 
T1i afrej ^ - 

TrISS 1.0ti an 	
on the part of ri rhjnj flap, const it- ut qriv 	

'r?nuct , nqi •lrce an I ck oF dcvLj 	o duty, ouh 	
d 

Lful iiitcjjt; wich is unbecoming a Gov L.scrvant in contr rfltjOfl of 
'Llf 	 C 

the Rule 3(I)(II)&(III) C'C 	(CC17\) 	'fl 	t Auler17,16r.  



c .  1(1? 

f{ Ar4.tc1e of Chrqe to 	frmd a1i1 Shr.t Ptollini D, 
J.T.O. Deptt. of Telecom, Guwhj. 

. •o se .S 

Whereas it is allegei that Shri Rehini Das while posted 
an furictjonjn as J•TeO.,Noonmatj Telephone Exchange, iuring the peri€ 192-93 failed to matitain absalute Intecrity and devctjen 
to luty in as much as he allowed installation of telephQfles at 

nij w!tht any verification an1 thereby faciljtate 
un' Uthorjse use of the said telehenes for cmercja1 pur,ose 

causing lOss to the epartment 

Sri floh[ni Das by the aforesaia omrnjssjns and corrnjsj.,r 
conFravene1 the provisions of Rule 

3 (1)(ii)6.(jjj) of C.C.C(CCJ) cnuct FuJ.e 1!66. 

J 
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.Ihe Ch i.ei:(l1c'.rai Nnae,: 
A;;uin 	I( ler.ntit Ci.r 	I 	 • 

(,1 . 1 WI1113tJ - 751007 

• 	 SUB 	PrLlyor for p03tin on promotion 

RCSpCC ted Sir, 

Most humbly I would like to state the following few 
lines before your goodseif for sympathetic consideration and 
favourable action 

1 	
That Sir, I have been promoted to TES Cr-I) vide DOT 

Order No. 2-41 /94 -STG/Ii dited 	703.94 and ailotecl Staff No. 
18572. 

2 	That 
Sir, your good Office has issued subsequent 

Posting ordet for all other Offjjals anUs ted in the 
l33111e 

order on 18.07.94 and my name (lid not appear in that list. 

3 That Sir, on 21.07.94 I have received two 
clIarge-c5 

on the same charges (enclos(.(1 as Annexut-t) dated 1.5.0794 and 21 .O7.9t respectively from TDU, Cuwahati. 

4 	
That Sir, I have replied the ch 18 rgeshceta on 23.0794 flUllifying all the charges framej (copy of reply is enclose AnnexUre_lI) wh 1dm appear 	to be ftibrjcute<i against me. 	

d as 
 

5 	
That Sir, the Charges appeared against me was not due 

to lack of my devotion to duty and 
I have become a victim of the Situation. 

6 	That Sir, I shall be in a better pO5It 
mi ot to serve the diepar tnIri.i L ad the Put) ]Jr.1 	141  Lii since ri. ty ond C ff1 c tcncy get my 	

Promotion. 

it 	S 1i, 	f shall 	be 	Hal) Iq 	to 
Proceediiip even if I get 

Iy Promotion. • 	- 

...... 
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That Sir, in view of the above, .1 beg to point out 

On 27.05.94 the DOT'n order for Promotion WnB 
i:jsued after all forinaj1tle s being observed for 

V1P,11CCC clea.ranc and as such no viilence case was 
djn aoin t tn as on 27.05.94. 

I received botlj the charge-sIe8 on 21.07.94 
(dated 	15.07.94 	and 	21.07.94) 	and hence I feel 
aggrieved to notice that my name has 

been dropped from the POsting list uo. 	STES-5/2/p_111/15 issued 
Ofl 18.07.94 	discriminateiy 	without 	showing 	reason 

whatsoever for wlthjloldjiig the promotion. 

The case referred to in the charge-g 	relates to the period 1992L93. had the charge - sheet been i 

	

during that period,, th 	
ssued 

e case would have been settled by 
now and I would 11 -Ot hnve been made a "ict:Lrn of the circumstallces, as I am faced with at present. 

to 
It is amply ptoved that with a view to putting me this 

Sort of anxiety and embarrassment by denying m 
- 	legiejmt6 promotion the 

charge_sJeets have been issued 
against lne at this Point of time, with an intention 
best known to the disciplinary 

nuthorl ty. 

Conideriiig the above aspects 1  r shnl'l pray before you kindseif to 
go, through my case sympathe 

for 	 tically and pass order my proliiotfon 	for. Which I nlinU rcinnj11 over grntecuj to 
------ 

you. 

With high regards, 

i)n i 	I 	 I sit I 
I e 4 1: Ii Au 	I () 9 

Enc]0 : As abovp 

I! 

Yours faithfully 

	

( 	Ioli:inj Das 	) 

	

III) 	/ I, 	 I I 
0/0 SI)0 (P), Noonjitati 

I 



* From: 	 " 	
C Shri Rohinj. Da  

J.T.Q.(Jit) Noanmntj.,  

To, 
Sri Iuin Kuuwr 
Telecom District Manager 
Ulubari, Guwahati-781 007. 

Uei ':"'Yuui' ticuio Ntis 	1) 1DM X-2(J/9j_914/j dtd 15.7 . 94 .  
2) ,  1DM X-20/93_911/3 dtd. 21.7.94. 

Sub: Ueply in defence of charges as brought in above said memos. 

Sir, 

With due honour and humble SUbmISSiOn, I would like to., state the 

following few lines in defence against the charges brought on me. As such 

the contents of beth the letlers are same, asit seems, I Should reply in 
the same lines as described below 

Sir, I was posted as 310 OlD, with sectional responsibility of 
Noonmati Outdoor section w.e.f. 1988. Since such time I I 

was maintaining the section with utter devotion to 	
work and to the Satisfaction of my 

outhorlty and hence pulled o my duties in the section for so long. if my 

devotion to duty and integrity was doubtful, then it would have come to 

the light of my sueriors niuh earlier. So, I deny the charge of lack in 
devotion to duty and 

doubtful :  integrity in full. 

As regards verification of genuineng the present system of guide 
line was not available with the  
were 	 taffg of outdoOr. So, the outdoor staff 

verifying genuinn55 as per self vlisdon. As such, in respect of 

telephone No. 50123 and 50124, 1 have verified the subscrIbers by person 

and verified their tenantship! from nearby vicinity and the landlord' 
origina' demancgnotes was also 	 and

ver1ijed Further, at thut €ime of execution there 
woo hoav proeure •Cro Lh& higher ups 

to 	xoculo at least OYT connections with top priori 	
o 

ty.I As myself Was satisfied with the genuinity 
as the subscribers °ppoured in person ,an.ct, hence I cannot say ficLitjous 
and ordered for execution of wrk. 

As regards, telephone No.' 50041 and 50042, the subscribers were not 

found Initiall> in the inadequate address mentioned in the advice floLes 

Subsequeniiy subscribers appeared before me in person and original demand 

notes were produced by them. Arier yen Cyiny from the nearby vicinity and 

in consu.ItaLj on with then SOUP Sri Dos Sarkar, these two OYI 'connections 
were ulo provi dod. 

So, 
the genuinity was proerJy verified by me as per my wisdon

I and at that tje I could not Otltcip 	
any Foul p1iy made by the parties. 

Si r, re(FJI'df .flcj 
Outs Lar1(jjnc dues; agni ust: the Subcrjbers 

	IL goes hicyrid th( UCOp(. or 	n :ii (j ()tih(J()f Lu i 	Lot' pi'uipt- hi,lfl1, 	and 

Cootd ....... 2 

I 
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of'thoduos in iie, which fact, 
YOU would kindly agree to. Further it is 

0 heyocj  L 1 1t , flcojie el the dey to Jay dutIes OF JTO outdoor to detect 
which telephone is diverti:ng long 

unless reportb 

subscribers 	
upon. Ilenc the charges of misuse of telephones by the 

and loss of rvenue by the department, are 
not admitted as fault on my 

part and hence deny the charge in full. 

In conclusion i would like to state that, Noonmati Js a very big 

Section due to heavy work_ldad recently : an SDO is also been posted at 

Nooninati and at that time not even phone Inspector was Posted to assist 

me. However, the jumper slipth were issued with proper countersjflatures by 

SDO Incharges at that time and I have tried to discharge my duties with 

proper devotion and total itegrjty. Considering above aspects, I woul 

like to request your honour to relinquish me of the charges and allow me 
to continua my job with 

Full 6incerity and efficiency.  
I would also like to request you to allow m 

p 	 e to appear before you by oroon if you feel flocessory.  

With high regards. 	

' Dated at 	rIr(' 	

Yours faith fully, 
Lt Z 	

4 

( ROHINI DAS 

1- 
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1) [.A, j: 'ftl NT o ECOI.IMUN] CATI ONS 	- 
OF' 'ii E TE I Ec t. Uj FP IUT rt NA ER: KMIU P TV LECOM 1)1ST 

I I ti Ii\ ) 	ThAI I  

N00TDM/x-20/9495/ 	' Dated Guwaha U, the .10-1-95. 
To 

 
Sri 1\Ohlflj D 3 S,0T0, 
NOc.nfna3tj 
GUwahtj_2l. 

Sub:_ Pegarding promotion etc. inc se cf 
Sri S.Das,JTO. 

Fef:- STES/2/2/part_IIj/44 dth.2.1.2094 

Vlith zeferncc to the above .Leti 	of Circle off ice, it is' to mt 	you that 	the rejresentatj dteä 4.94 sent 

	

	 on 
by ou has Leen received The matter Was r-xanh1ne(, 	lLnjh and Einl.jy it: is cflc1udd that you can not 	prrnotpd at,th15 sta -,16 in View cf - the on going enquiry 1to the 

the official 

a 

(G. WTANJKJj) 
Div is jOnal Er1gineer(p) 

0/0 TJiM, iKa rnrup Tel ecoin Dis t. 
Gu waha ti 

0•• 	I 
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IN THE 

GUWAHATIENCHGUWAHATI...: 

In the matter of:- 

O.A. No. 99/95 

Sri Rohini Das 	... App1icnt 

The Chief General Manager, 

Assam Telecom Circle 2 Ors 

Respondents 

-And-- 

La tJa m a t t e r  

Written statements submitted by the 

Respondents No. 1,2 and 3. 

:: WRITTEN STATEMENTS !.. L 

The humble respondents submit their 

written statements as follows;- 

	

1. 	That with regard to the statements made in paragraphs 1 

to S of the application, the Respondents have no comments to 

offer, the same being matters of record. 

That with, regard to thè'•statements made in paragraphs 

6(a)to 6(c) of the application the Respondents have no comments 

on them, the same being matters of record. 

	

3. 	That with regard to the statements made in paragraphs 

• .. 	. 	 contd .... P/2 
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1 

of the application the Respondents beg to state that the 

contention of the App1icu-it is not correct. In the promotion 
order no. STES-5/2/pa.rt-Ixj/15 dated 18.7.94 issued by the Chief 

General Managei- Telecom, Guwahat I (Annexure-C in the Original 

Application, the name of the Applicant did not appear. Serial 

no.22 in that promotion order stands against the name of ,,Shri 

Hirericira Nath and serial no.23 in that promotion order stands 

against Shri G.S.anjk. 
•* 	. 

4. 	That 	with regard to the statements made in 	paragraphs. 

of 	the applicatioii the Respondents beg to state •that 	the 

Appilcant 	statement that he wanted to know the reason of 	such 

striking out is not tori-act but regarding the second part of 	the 

stateinnt 	it 	is true that the Applicant was issued the 	charge- 
sheet no. 	TDM/X -20/93--94/1 on 15.7.94 	by the respondents no. 	2 

and 	another chargshet no. TDrI/X -20/93-94/3 on 21.7.94aqain 	by 

the Respondent no. 2. 

s. 	That 	with re 	rdto.thestatementsrnade . ji,. paragraphs 

of 	the applicton the Respondents beg to state 	thai- 
appeal 	of the Applicant to Respondent no.1 was duly examir,ed 	at 

length and suitable reply was given to him vide letter no. 

TDII/X-20/94-95 dated, 10.1.95 by the Respondent no.2 C Anne<ui-e-H 
• 	 in the Original Applicatiani i intimating that inew - of the  

enquiry into the alleged misconduct against him he can not be 

promoted at this stage. 

6. 	That with regard to the statements made in paragraphs 

cantd ......  P13 

p 
1 
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of the application the Respondents beg to state that the 	
4. 

contention of the Applicant is not correct. The Applicant was 

given suitable reply to his representation dated 4.8.94 vide 

letter no. TDII/X-20/94-95 dated 10.1.95 by the Respondent no.2 

(Annexure-H in the Original Application). As the reply given to 

the 	chargesheet 	o.TDM/X-20/9394/1 	dated 	15.7.94 	and 

TDM/X-20/93-94/3 dated 21.7.94 (Ann (Are- P &:E in the Original 

Application ) was not acceptable to the department, whence the 

case was forwarded to the Officer on Special Duty C Departmental 

Enquiry )/Patna for conducting departmental enquiry. for 4laior.  

Penalty as per provisionS of Rule 14 of CCS(CCA) Rules, 1965. 

7. 	That with regard to the statements made in paragraphs 

of the application the Respondents beg to state that the 

Respondent no. 2 has been authorised by the Respondent 	to 

conduct the ongoing discilpinary proceedings against the Appli 

cant, and 	the reply to the Charge Sheets no.TDM/X-20/9294/1 

dated 15.7.94 and TDM/X-20/93-94/3 dated 21.7.94. (Annexure- 0 & 

E in the Original Application), was not acceptable to the Depart-

ment. Hence the case has been referred to the Officer on Special 

Duty (Departmental Enquiry)/Patna to conduct the 	Departmental 

Enquiry as approved by CCS (CCA) Rules and the Applicant was duly 

intimated by Respondent no. 2 vide 	letter'i no TDM/.-20/94-95 

dated 10.1.95 ( Anneure-H in the Original Application ). 

8. 	That with regard to the statements made in paragraphs 	,. 

of the application the Respondents beg to state that while 

ii 



issuing the bulk promotion order from JTOs to lEG Group-B vide 

memo no. 2-41/94sTG/I1 dated 27..94 (shown as Annexure-A in the 

Original Application ) the Telecom Directorate clearly indicat- ;  
ed that if Qgpj  cAse nndij• aln 
anv' j 1he DIfAcial 1nticned in the list 2L. 	 pect .f 

these officials ALIX punishment 	 topace 	of 

nc re(nent Ip romo t ion 	grre 	tflLa fact hau 1 dtLe. rpcj-  tj 
to this office 	mediately 2nd ±he concerned officer hould 

be Qjmoted or jlieved for ptingL4.ithout iapmif Ic rdrs frorn 

this office. At the trne of releasing the promotion order vide 

memo no. STES-,'2/part-III/15 dated 18.7.94 ( shown as Annexure-

in the Original Applicatlo), ) Chief General Manager Telecom 

Assam, did not release the promotion order in respect of the 

Applicant as there was a CBI Enquiry going on against the -Appli-

cant for his alleged involvement in monetary crime of very gravi-

ous nature, which has resulted in a losof . lakh50q revenue to- 

the Govt. Exchequer. 

9. 	
That with regard to the statements made in paragraphs 

6(j) of the application the Respodei,ts beg to state -that -the 

contention of the Applicant is not correct. A CBI enquiry was 

going on since 1992-93 to unearth a racket in Guwahati which is 

responsible fnr causing huge loss of Telephone Revenues to the 

tune of laths of rupees to the Telephone Department and ultimate-

ly to the Govt. Exchequer, by way of taking some telephone con-

nections or Public Telepho -  in some fake name and address. In 

fact CBI unearthed two rackets like this which has caused a 
permanent l s  of telephne revenup'fRs. 

contd ..... F/5 
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Lakhs Twenty Four Thousnds Eight Hundreds Thirty Nine only ). 

Two Cases have been registe - ed in this connection by CBI namely 

RC-3(A)/93-SHG dated 5.2.93 and RC-18(A)/93-SHG dated 30.7.93. 

CBI in its report dated 31.8.93 and18.9.93 forwarded to the 

respondent no.1 has clearly held the Applicant responsible for 

lack of absolute integrity and devotion to duty in as much .'- as 

fie got installed four (4) nos of telephones in Noonmati area to 

four (4) flctitous persons without properly verifying...h 

nuirieness of these s ubsrjbers. As a result of which an amount 

of Rs 2,24,839/- is outstandina against the aforesaidfoui- • (4) 

telephones and there is no chances of recovery of the said 

amounts by the Telecom Department. The Applicant y ,the,aforesaid 

ommisslons and Comffl1SS1Qfl contravened the provisions of Rule 

& (iii) of C.C.S..(CCA) Conduct Rules, 1966. 

Hence CBI has recornended to the Respondent no. 1 Requ-

site Departmental Action for Major Penalty against the Applicant. 

The Respondent no. A. vide letter no. Vig/Assam/29/21 dated 

'17.11.93 and letter no. Viq/Assam/29/P dated 8,2.94 has accepted 

these recommendations and has directed'ti Respondent no.: 2 to 

initiate the process of departmental action against'... the...ppli-

cant. A copy of these two. letters have' been enclosed at 

Annexure-J and Annexure-IX respectively. 

10. 	That with regard to the statements made in paragraphs 

6(k) of the application the Respondents beg to state 'that ' the 

contention of the Applicant is not correct. There were wo sepa-

i- ate Discipiina-y procedii-igs pending against the Applicant much 

before 27.5.94 or 18.794 as stated in para 9 above and the 

contd .....P/h 

S 
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cases are presently lying with the Officer on' Special Duty 

(Departmental Enquiry)/Patna. 

11. 	That with regard to the statements made in paragraphs 

6(1) of the application the Respondents beg to state that the 

contention of the Applicant is not correct. Since 1992-93 CBI was 

investigation to unearth a racket in Guwahati which was respon-

sible for causing huge loss worth lakhs of rupees to the tele-

phone revenue and ultimately to the Govt. Exchequer, by way of 

taking some telephne connect ions' or Public Telephone in some 

fake name and address. In as many as two Cases the . Applicant's. 

name was involved and the CBI has recomended Requisite. Depart-

mental Action for Major Penalty against him in both.the-. cases. 

CBI fia].1y has forwarded his case to the Respondent no.1 with 

the recommendation for. the Requi'ite Departmental Action for 

Major Penalty as per the provisions of CCS(CC) conduct Rules. 

Both these cases are presently lying with the Officer on Special 

'  Duty (Departmental Enquiry)/Ftna. Hence the contention of. the 

Applicant that the Respondents'are .debarred• 'from withholding 

posting of the applicant in TES-Group B is not correct and the 

instant case cited by the Aoolicant is not applicable in his 

case. In fact the Applicant by his act of ommissioms and commis-

sions contravened the provisions of Rule3(i),(ii) & (iii) of 

C.C.S.(CCA) Conduct Rules, 1966 for which Requisite Departmental 

Action as per CBI recommendation for imposing maior.penity..has 

already been on, much before the bulk promotion order 

no.2-41/94--BIG-Il dated 27.5.94 issued by Telecom CommissionHead 

Quarter. 

/ 	 contd.....P/7 
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Hence as per the basic condition of the bulk promotion 

order itself 	as stated in para B , the Applicant cant rtot. .be 

given promotion. 

12. 	That the respondents beg to state that the application 

has no merit and as such the application is liable to be dis-

missed. 

LELLiN 

I s  Shri Hsinha, Asstt. Director telecom (HRD), Office 

of Chief General Manager Telecom, Assam Telecom Circle, Guwahati 

being authorised,do hereby solemnly declare that the statements 

made above are true to my knowledge, belief and information. 

And 	I, sign the verification on the 	day of 

October, 1995, at Guwahati. 	 .;. 	 ......... 

CLARENT . 4 

- 
Olrectof TeTecom (H R D) 

Oo th 	C. i T Assam CircIe 

Guwh" 781 001 

ee 

c 



Government of India 	 f 
AW 	 Dpartment of t'elecommunicatjons 

fice of the Chief General Manager Telecom, Assam Circle, 
Ulubarj,Guwahatj.70 	

- L 
NO.Vig/Assam/29/21 	Dated at Guwahati the 17th Nov'q3 0  

TO 

The TelecomDjstr1ct Manager, 
Kamrup Telephone District, ~S j r  
Ulubari,Guwahati.7 0  

Sub .. 	 RC 18 (A)/93_SJGpa1nt ShrI Rohjyij Das,J.T.0 0  and 
Shri Damodar Sharma, S.I. 0/0 S.D. 0 .Phones(E),Guwahatj 0  

Please find enclosed herewith the S0P's report duly 
approved by the C.G.M.T.Assam Circle,Guwahatj for taking further 
necessary action at your end 0  The report will show that there Is 
sufficient materials for initiating RT)A against S hri R.Das,JTO 
(E) and Shri DjpQdar Sharma, S.I.  under S.D.0.P(E) Gth'iahatj and 
cancellation c5'f,DCO of Shri Maya Prasad Yadav (M/S Yadav Tele-
Service,GuwahatI) by the Telecomoflepartment 0  

Draft charge sheet, statements of imputation misconduct 
misbehaviour and list of witness and docutn'nts is sent hwrewlth 
for initiating Departmental procedures0 

The services of the Investigating Officer of the CBI 
would be available to the rQLquiry Officer for securing the atte-
dance of witnesses, producing documents and exhibits, explaining' 
the gist of the evidence available and for giving such clarifica- 
tions as may he required 0  

The date and venue of departmental enquiry may kincUy 
be communicated toi at the appropriate time so that'je may 
depute the I.0 to 3ssist the enauiry Officer 0  

Shrj P,Sa1kia, Inspector of Police ;  CBI(AcB) Shillong 
will present the case before the Enouiry Officer and he may be 
nominated for theurpose at the appropriate time ç  

The SP's report sent herwwfth may please be treated as 
a conidentja1 document no reference to it may be made In the 

of allegations issued to the accused Officer 0  
The result of the departmenl enquiry may kindly be 

communicated to this office in due course 0  

Enc1o. As above 0  
( S ,'0 ROYCHOUDHiJRY 	) 
Vigilance Officer, 

0/0 the CG.1",T.Assam Circle, 
Uluharl ,Guwhatj-7 -ø 
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Confidential/y.ad0 
- 

---4 

Government of India 	 *C, 
___ 	 Department of Telecommunications 

ffice of the Chief General M anager Telecom. Assam Circle, 
Ulubarj,Guwahat178170 

.No 0 lfig/Assam/29/28 	Dated at Guwahati the' 8th Febt94 0  

To 

e Tel,com0Djstrjct Manager, 
Kamrup Telecom.Djstrjct, 
Ulubari ,Guwahati4.-781007, 

Sub - CBI Case NO0 FtC 3(A)/93sHG. 

The SP's report No. 24 dt. 18993 in respect of the 
above case along with the draft charge sheet and statement of 
imputation of misconduct or misbehaviour framed against the 
accussed officials as mention below are forwarded to you for 
serving to the accused officials under signature of concerned 
disciplinary authority for initiating RDAO The SP 1 s report has 
also recommended for cancellation of the PCO Linences N/S 
Sharma Telec-Servjces. Further prosecution of Shri Manoj Kr. 
Sharma and Shri Hemanta Salkia, Private party is also 'ecomm 

'ended under Section 120B and 420 PlC 0  A copy of the SPs letter 
---No,3/3(A)/93-SHG/674 dt. 20/9/93(rnust be kept confkdentlal) 
Is enclosed herewith for your ready reference and guidance0 
The SP's CBI report so sent herewith mustkept confidential 
and no reference to it may be made 
ment of allegation to he issued to the accused officials0 	- 
Hence you are requested to i!)LtiateRD. gast the officials 
as recommended by the 	 initiated may 
please be intimate to this office for further necessary action 
at this end 0  

Statements of th, accused officials mention below 
11 

	: 
RDA for Major penalty against Shri Ablesh Kr.Sharma, 
RM 0/0 A.E, Cable, Cuwahatj, 

20 , 	 RDA for Major penalty against Shri Rohthl Pas, JTO 0/D 
Noonmati Exchange. 
RDA for Major penalty against Shrj Damodhar Sharma, SI 
working under JTO OlD,, Moonmati Exchange 0  

•,tIt- 

( S.M, ROYCHOUDHURY ) 
Vigilance Officer, 

0/0 the CoG.M.T.Assam Circle, 
EflClO 	 Ulubari, uwahatj-781QO7. 
I CBI Letter No.3/3(A)/93-.SHG/6754 -dt0 20/9/93 2 Draft charge sheet and statment of imputation of misconduct 

or misbehaviour (in duplicate) against the epartmenta1 
officials mentioned above. 

3, SP's CBI report No.24 dt. 18/9/93 (must be kept confidential) 0  

I 
C-'- 

'C.' 


